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Raipur, the 14th January 2015
NOTIFICATION

No. F-8-126/35/2015/47.— In exercise of the powers conferred by sub-section (1) of
Section 20 of the Chhattisgarh Agricultural Cattle Preservation Act, 2004 (No 28 of 2006),
the State Government, hereby, makes the following rules relating to Agricultural cattle
preservation, namely:-

RULES

1. Short title and commencement.- (1) These rules may be called the Chhattisgarh
Agricultural Cattle Preservation Rules, 2014.

(2) It shall come into force from the date of its publication in the Official Gazette.

2. Definitions. - (1) In this rules, unless the context otherwise requires,-

(a) “Act” means the Chhattisgarh Agricultural Cattle Preservation Act, 2004
(No. 28 of 2006);

(b) “Competent Authority” means at State Level, the Registrar, the
Chhattisgarh Go-Seva Ayog and at District Level, Joint Director/Deputy
Director who have been authorized by the State Government;

(c) “Institution” means such charitable institutions, which is engaged in
Agricultural cattle welfare and which has been established for the purpose of
keeping, breeding and maintaining Agricultural cattle or the purpose of
reception, protection, care, management and treatment of infirm, aged and
disease cattle or for seizing Agricultural cattle during useful or un-useful or
illegal transportation, and includes Gosadan, Goshala, Pinjrapole,
Gorakshan Sansthan and their Federation or union, which are registered
under any Act for the time being in force;

(d) “Local Officer” means the Joint Director/Deputy Director, Government of
Chhattisgarh, Veterinary Services/Veterinary Assistant Surgeon (Registered
with the Veterinary Council), who are officers working in Division/District
/Development Block Level/ Sub-Inspector Police /Inspector Police/
Tehsildar/ Naib Tehsildar/ Commissioner, Municipal Corporation /Chief
Municipal Officer /Panchayat Officer and Agricultural Cattle Welfare Officer.

(2) Words and expressions used herein but not defined shall have the same meaning
as respectively assigned to them in the Act.

3. Issuance of Inter-State Transportation license under clause (h) of Section 2 of the

Act.- (1) Any person, which includes transporter, who for the purpose of agriculture,

dairy, improvement of breeding or for participation in Cattle fair and for similar

purpose, which is different from the purpose of slaughtering, and who wants to

transport from one State to another State through Chhattisgarh or from

Chhattisgarh to other State or from other State to Chhattisgarh by any medium

shall after deposition of fee of Rs 5000/- shall apply for license in Form-1(Part-I)

to the concerned District Collector or any other officer authorized by him. The

registration fee shall be paid in the favour of the concerned District Collector by

way of demand draft through any nationalized bank, which shall not be
refundable.

(2) All license issued shall be compulsorily reviewed every month by the District
Collector. The license issued shall be for one place at a time. License shall clearly
describe number of Cattle, type, validity period and way of transportation
including medium.
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(3)

(4)

(9)

Any person applying for transportation license for within any District or Inter-
District of State of Chhattisgarh or Inter-State shall have to enclose compulsorily
Cattle Health Certificate in Form -1 (Part -II) of the Agricultural cattle to be
transported, which has been issued by Veterinary Assistant Surgeon of
Government Veterinary Hospital near to the place of sales /purchase. The
provisions relating to the Chhattisgarh Agricultural Cattle Preservation Act, 2004
(No.28 of 2006) and the Prevention of Cruelty to Animal Act, 1960 (No. 59 of
1960) and other related Acts and Rules shall be (endorsed) mentioned on the
back of license and compliance of the same shall be mandatory for the License
holder.

Collector or any officer authorized by him for verification of the particulars of
application in Form -1, (Part-I) may conduct such investigation which he consider
necessary. After such investigation if the collector is satisfied that the details in
the application and the enclosed documents are correct than he shall issue
Transportation License in Form -2 within a period of two weeks from the date of
receiving of application or he may, by order, reject the application by recording
reasons for such rejection of application and shall also record information of
rejection in the Government Register.

Any person, who wants the license under sub-rule (2) and who is aggrieved by the
order of the concerned District Collector, then he may file application for_revision
within 30 days from the date of receipt of order before the Divisional
Commissioner. The Divisional Commissioner may call for and examine the record
for the purpose of satisfying himself as to the correctness, legality or propriety of
any order passed by the Collector or others and may pass such order which he
consider appropriate and justified. The order passed by the Divisional
Commissioner shall be final and no appeal shall lie to any Court.

Explanation : (a) Each herd of Agricultural cattle shall not contain more than 25
Cattles at the time of transportation on foot. No Agricultural cattle shall be
transported if the Distance, time, rest interval and temperature for the such
Agricultural cattle is more than limit prescribed in the following table,-

TABLE
S. Eetails of the | Fixed aximum Rest period Temperature
No. gricultural maximum period of (interval) Range  Minimum
cattle distance Travelled /Maximum
/day/hour days/hour

(1) (2) (3) (4) (5) (6)

1, Ox, bull, cow, |30 KM per 8 hours after every | 12 degree
day/4 K.M per two hours for | centigrade to 30
hour drinking and | degree centigrade

after every
four hours
for food
2, Buffaloes 25 K.M per day 8 hours after every | 12 degree
/3 K.M per hour two hours for | centigrade to 30
drinking and | degree centigrade
after  every
four hours
for food
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3. Calf of cows or | 16 K.M per day 6 hours after every | 15 degree
Buffaloes /2.5 K.M per 1.5hours for | centigrade to 25
hour drinking and | degree centigrade

after every
three hours
for food

(b) If the transporter is a farmer or cow foster, then it shall be necessary for him
to produce a copy of Voter ID card or Aadhaar Card or Job Card of MNREGA
as his identity proof for the purpose of sale/purchase of the Agricultural
cattle. A concerned farmer or cow foster shall not transport more than five
Agricultural cattle at a time.

(c) It shall be necessary to ensure nutritional food /fodder, drinking water and
appropriate rest during the transportation of Agricultural cattle in any
circumstance. Transportation on foot of Cattle shall be prohibited before
sunrise and after sunset from July to February and from 11.00 noon to 5.00
after noon from March to June. After drinking of water, 20 minutes rest shall
be given before starting of transportation on foot of each Agricultural cattle
and in the case of fodder one hour rest shall be given before starting
transportation on foot.

(d) Any Agricultural Cattle shall not be transported on foot in case of heavy rain,
storm, famine or muggy.

(e) While transporting through railway or any other vehicle, minimum space of
two square meter per cattle shall be ensured as a protection from stampede,
etc. Pregnant cows and buffaloes shall not be transported with other
animals.

(f) There should be sufficient facility of air in vehicle during transportation of
Agricultural cattle. Transporting Agricultural cattle in completely closed
vehicle shall be a punishable offence.

(g) Health certificate of the Agricultural cattle issued from the Veterinary
Assistant Surgeon shall be required by the seller or purchaser prior to sales/
purchase of the Agricultural cattle in any Gram Panchayat /Nagar Panchayat
area or Cattle market/fair of the State of Chhattisgarh.

(6) The joint team of local Veterinary Assistant Surgeon, Police Sub-Inspector/
Inspector, Naib Tahsildar /Tahsildar and Chief Municipal Officer /Nagar
Panchayat Officer shall regularly inspect the cattle market/fair in order to ensure
that healthy cattle/cattle suitable for agriculture are being sold/purchase for
Agricultural purpose and not for the purpose of slaughtering and shall submit the
inspection report in Form -1 (Part -III) to the Collector through the Joint
Director/ Deputy Director, District in-charge of veterinary services.

(7) It shall be necessary to comply with the provisions of the Prevention and Control
of Infectious and Contagious Diseases in Animal Act, 2009 (No. 27 of 2009) while
transporting Agricultural cattle.

4. Registration of cattle trader under sub-section (j) of Section 2 of the Act. -

(1) Any person, who trades in more than five Cattles at a time, shall have to
compulsorily register as Cattle Trader in the office of the District Collector of his
domicile district. Application for registration shall be submitted in Form-3
(Part -I) along with registration fee of Rs. 3000. It shall be mandatory for the
person doing Inter-State trade of Agricultural cattle to apply for registration in the
office of concerned District Collector for registration as Cattle Trader. The
Registration Certificate for Inter-State cattle trade shall be issued in Form-3
(Part-1I) for 3 years. Renewal of registration shall be done for a maximum period
of 3 years on payment of fee of Rs. 1000 per annum.
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(2)

(3)

(4)

The registration fee, shall be paid by crossed demand draft in the favour of
concerned District Collector through nationalized bank and which shall not be
refundable.

The concerned District Collector, for verification of the particulars of application
in Form-3 (Part-I) may conduct such investigation which on his own satisfaction
he deems necessary. After inquiry, if the concerned District Collector is satisfied
with the correctness of details given in the application and enclosed documents
he shall issue the registration certificate in Form-3 (Part-II) and Identity Card in
Form-3 (Part-1II) within a period of two months from the date of submission of
the application by the applicant or he may by order reject the application by
recording reasons for such rejection and shall record such information in the
Government register.

It shall be mandatory for the Cattle Trader to carry Identity Card during trading
in the Cattle market /fair.

5. Appointment of Agricultural Cattle Welfare Officer.- (1) Assistant Veterinary

()

3)

(4)

Medical Field Officer of the Veterinary Development Department shall also act as
Agricultural Cattle Welfare Officer. Also any Government or Non-Government
person, who is working for the welfare of Agricultural cattle, protection and
development may apply for appointment as Agricultural Cattle Welfare Officer in
Form-4 (Part-I). Applicant shall also submit affidavit along with the application in
Form -4 (Part -II). The Registrar / Joint Director/Deputy Director, as it deems
necessary, may verify the correctness of the information furnished in such
application. Before the appointment of Non-Government person as Agricultural
Cattle Welfare Officer, it is necessary to obtain character certificate of the
applicant issued by the superintendent of police of concerned district. It shall be
mandatory for the Superintendent of Police to forward the desire character
certificate to the Registrar, Chhattisgarh Go-Seva Ayog within 20 days.

If the Registrar, Chhattisgarh Go-Seva Ayog /Joint Director /Deputy Director is
satisfied that the information furnished in the application and enclosed
document are correct and if the character certificate issued by Superintendent of
Police is proper, then the Registrar shall appoint the applicant as Agricultural
Cattle Welfare Officer in Form -5 and shall also issue identity card and record all
the particular in the register.

The Agricultural Cattle Welfare Officer shall be appointed for the period of two
years. The person appointed as Agricultural Cattle Welfare Officer shall have to
submit work detail under Chhattisgarh Agricultural Cattle Preservation Act,
2004 (No. 28 of 2006), of every six month in Form-6 to the Registrar,
Chhattisgarh Go-Seva Ayog/Joint Director/Deputy Director. In case, if he does
not submit said records for consequently two six months in the prescribed Form
then his appointment as Agricultural Cattle Welfare Officer shall be cancelled by
the Registrar, the Chhattisgarh Go-Seva Ayog /Joint Director/Deputy Director.

Renewal of appointment as Agricultural Cattle Welfare Officer shall be done by
the Registrar/Joint Registrar/Sub-Registrar for two years, after review of the
information, produced in specified Form-6 by such person who is working as
Agricultural Cattle Welfare Officer in accordance with the Chhattisgarh
Agricultural Cattle Preservation Act, 2004 (No. 28 of 2006) as well as after re-
verification of character certificate of Non-Government person by the
Superintendent of Police, if is found satisfactory.

6. Power of inspection and keep in custody under Section 13 of the Act.- (1) The

Agricultural Cattle Welfare Officer shall have the right to enter and inspect area
within its local jurisdiction, where he has reasons to believe that any crime has
been committed or is being committed or may be committed, and shall also have
powers to take necessary action.
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(2) Any Police Officer, who is not below the rank of Head Constable or any Competent
Authority shall take the following actions in order to ensure the strict compliance
of provisions of Section 4, 5 and 6 of the Chhattisgarh Agricultural Cattle
Preservation Act, 2004 (No. 28 of 2006) or in order to satisfy himself that the
above mentioned provisions are complied with, namely:-

(a) He shall be able to stop any vehicle, which is being used or is expected of
being used for export of Agricultural cattle or its beef and shall also be able
to enter and investigate it;

(b) Such Agricultural cattle, about which there is suspicion that any provision of
Section 4, 5 and 6 is violated, is being violated or will be violated, shall seize
along with the vehicle in which such Agricultural cattle or its beef was found
or shall be able to authorize for its seizer and after this shall be able to make
all the arrangements for producing its before the court and shall also ensure
safe custody of thus acquired Agricultural cattle and vehicle till the pendency
of the trial.

7. Confiscation by the District Magistrate.- The police is empowered to confiscate any
vehicle, Agricultural cattle or its beef in case of any violation of Section 4,5 and 6 and
the District Magistrate shall confiscate such vehicle, Agricultural cattle or its beef as
per the provisions of Section 100 of Code of Criminal Procedure, 1973 (No. 2 of 1974)
in following manner, namely: -

(a) He shall take possession of the vehicle;

(b) He may sent the Agricultural cattle or its beef into the custody of any organization
or person registered with the Chhattisgarh Go-Seva Ayog; and

() The beef of Agricultural cattle shall be disposed of by the Pashudhan Vikas
Vibhag in such manner as it deems fit.

8. Revision before the Session Court against order of the District Magistrate.- Any
person aggrieved with the final order passed by the District Magistrate or any result of
order, within thirty days of passing of such order may file an application for revision
before such Sessions Court within whose jurisdiction, Office of the District Magistrate
is situated.

Explanation.- The time requisite for obtaining certified copy of order of the District
Magistrate shall be excluded while computing period of thirty days referred to in this
sub-rule.

9. Protection and maintenance of the Agricultural Cattle.- (1) The acquired, usable,
non usable, disabled, old or diseased Agricultural cattle shall be kept in any
institution which is established under any law for the time being in force for the
purpose of their protection, management, breeding, treatment and nutrition,
Such institutions shall submit the detail monthly report of the acquired
Agricultural cattle to the concerned court in Form-7.

(2) Expense for maintenance shall be payable in accordance with Chhattisgarh
Go-Seva Ayog Rules, 2005.

10. Aid and grant to the institution.- (1) Such institution having more than one hundred
acquired, usable, un-usable, disabled, old or diseased Agricultural cattle shall
received aids / grants under various schemes of the State Governments /
Central Government.

(2) Grants shall be given in accordance with clause (x-ee) of Section 44 of the
Chattisgarh Krishi Upaj Mandi Adhiniyam, 1972 (No. 24 of 1973).
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11.

12.

13.

Handing over of impounded Agricultural cattle.- Such wandering Agricultural cattle,
which are captured by employees of cattle pound and are not released or auctioned
shall be handed over to the institution by the local authority.

Levy of charges.- The expenditure incurred in the maintenance and nourishing of
Agricultural cattle by the institution shall be recovered from the owner of such
Agricultural cattle in accordance with the Chhattisgarh Go-Seva Ayog Rules, 2005.

Economic Rehabilitation Scheme.- (1) The Local Authority of the Municipal
Corporations, Municipalities, Nagar Panchayats and Gram Panchayats shall prepare a
list in Form-8 of such persons, who are partially or fully affected by the provisions of
the Act and shall display it on the notice-board of their respective office for inviting
objections. The objections, if any, received, shall be disposed of by Competent
Authority. Thereafter, a final list of affected persons shall be prepared and the affected
person shall be informed.

(2) The Local Officer of the local body shall send the final list to the Collector of the
district.

(3) After receiving the final list from the local body, the Collector of the district shall
get it scrutinized and after certifying it in Form-9, he shall recommend, on the
basis of demands of affected persons, various self-employment schemes of
concerned corporation, Board and/ or Department of the State Government and a
copy of such list shall be endorsed to the local officer for co-ordination.

(4) Such Department, Corporation and/or Board after completing necessary
formalities shall make the funds available to the affected persons, either directly
or through banks.

(5 Monthly monitoring of economic rehabilitation of the affected person shall be
done by the Collector, for which the local officer shall act as coordinator.

(6) After coming into force of these rules, the affected persons shall get benefit of this

economic rehabilitation scheme only once.

By order and in the name of the Governor of Chhattisgarh,
P. C. PANDEY Secretary.
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FORM -1
(Part -I)
[See rule 3 (1)]

Application for Inter-State Agricultural Cattle Transportation license

To Photo
The Collector attested
DHEERGE: cauvssisinss by the

authorize
d officer
I want to transport Agricultural Cattle* on foot / by vehicle Number..................... in

Chhattisgarh State ........ccccoeviireeeerennennn. path from (Neme: of PIACE) ..-.ocvmemimmismsenprammenss

TehSH e oy Bloeks . viisemanmmnenas I D)5 i 1o R ———— State to (Name of place)

....................... J0:51 511 MEm——— - 1 ;3 SISO 1) - s ¢ RSO R - ..

Please grant me Transportation License under sub-rule (1) of rule 3 of the
Chhattisgarh Agricultural Cattle Preservation Rules, 2014. My particulars are as given
below:

113 NathDt: === 0000 e e AR AT SR
2. Pathepsfame === cchoassasnsielviveii s et
& 7 e e oy
4, BEX e s e e e R e s R e
5. Gaste 0 s R TS S e SR
b: Brofession @00 st R S N R
e PrgseffEaddiess @ =0 s s s s e
EEEPHUNENG:. e e T T e s
Permatfefit dddiess =000 el e s st e
Naiob Agrienltusal Gatles =00zl iccmswessisssvsamesstssssesssms sbess e s ssss s

S.No. Kind of Identity Age Species Sex

Agricultural marks
cattle
(1) (2) (3) (4) () (6)

Enclose : (1) Demand draft of Rs. 5000/- from nationalized bank
(2) Two passport size photographs
(3) Copy of Voter Id /Aadhaar Card/ Job Card of MNREGA photocopy.

Place
Date Signature of the applicant

* Agricultural Cattle means cow of all age, calves and infants of buffaloes, bull, bullocks,
buffaloes.
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FORM -1
(Part-II)
[See Rule 3 (3)]

Cattle Health Certificate

Nk sueasisam Dated vy

Certified that the health of Agricultural Cattle* described below, which is owned by
Shiiusn father/husband ..................... restdet of o snnneiamisg VAEEE o vimcsnmmmsins:
B8l . asavnisas (6 12 5 o o] SO has been inspected by me, the said Agricultural

Cattle is not aged or weak or disabled and is suffering/not suffering from any
contagious/infection disease and has been found fit/unfit for transportation purpose.

Descriptions :-
S.No. Kind of Breed Identification Sex | Age Health/ Details of
Agricultural mark sick infection
cattle (If any)
(1) (2) (3) (4) (5) (6) (7) (8)
Note- Cattle Health Certificate shall be issued by the Government Veterinary Surgeon

or registered veterinarian under State Veterinary Council.

(Signature and Seal)

Veterinary Assistant Surgeon
Government Veterinary Hospital
DISEEICE cnscasviiionimian s i

* Agricultural Cattle means cow of all age, calves and infants of buffaloes, bull, bullocks,
buffaloes.
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FORM -1
(Part -III)
[See rule 3 (6)]

Inspection report of Cattle Market

Flaeeok CattleMariel: @ ===l ceesemmsecrernttes e i et e e s
Village /Nagar Panchayat /Block /District

Day-of the cattlemarket = = = = = 0 icisisisescavissainiisiitassisiesiinsiodsean
Numberofcattletraders = == ==0 iiaicieisiiiaiiismiisesyie s sme s sebsavia s
{AYRegisteret @ === s reremesersresssesrnmnansarermnessd MRS ST
(B Nomregigtered. @ ===0000000 ke e R S e ik e A I

Estimated Number of Agricultural Cattle for sale /purchase in the market

Estimated number of Old , Weak and Disabled Agricultural
Cattle for'sale fpurchase in'the market i ais seiaies i nissms

Whether compliance provision of Chhattisgarh Agricultural Cattle Preservation Act,
2004 and the Prevention of Cruelty Act, 1960

Yes /No

Name of cattle market contractor /Authorized person
Addressifielephone IO ==z eesesssssrestssssivanbe s sneh sy e sy sy

Date
SIGNATURE
JOINT INSPECTION TEAM

NAME OF MEMBERS
MOBILE NO.....cccc0nsmcmnsescosscens
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FORM -2
[See rule 3 (4]

INTER-STATE TRANSPORTATION LICENSE

Registration No ................. BIEES oo
1. Name e e e e S R s e
ZLOFAHEFSHANE =000 riesaisiee s e s S SR R R e
N QUL -
o BEL- e T v S R R N v s
. MBASEE e e e e T
6y Profession. @===00000 7 aisiestoensiesiensacs coonusses kst A e AR
T: Presefit HAGTESE = =000 e e ey e R v N s

TeFpinae-NEmMEEE = =00 s e e T O T e
& ‘Permafientaddress: = =000 e s e i

Telephohe Number: =00 0 ikaisiseeereseanisses naias e na e
9. Typeof Transportation (of oot of VERICIE  ciccrmaimmmnmiisissss s iasmissdssmmscrasieans 6o

R i ] N B e

NMaEmMeol DENEE === 000 e s e S e
10. Transportation:ronte in Chhattisparli = i oeccommesmmssressssisimysvsasmemsmmmmss sonsns
11. Numberef Agricultural Cattle === =00zl0' ccisiiisismc et siease i AR e s

It is certified that the details of the said persons are verified and this license is being
issued for transportation of the Agricultural Cattle from/through the State of
20 8 ST B0 1% 0 o e S Y 50 i 0 2 Lo 03 T ¢ DO e

This transportation license is valid till date ..........ccooviviiinnnnn.

Place COLLECTOR
DISTRICT

* Agricultural Cattle means cow of all age, calves and infants of buffaloes, bull, bullocks,
buffaloes.
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AGRICULTURAL CATTLE PRESERVATION ACT, 2004

The Chhattisgarh State is first state of the country, where the Chhattisgarh
Agricultural Cattle Preservation Act, 2004 has been enforced for complete prohibition
against slaughtering of all cow generation and buffaloes generation like cow of all age,
calves and infants of buffaloes, bull, bullocks, buffaloes.

Section 4 of the Act prohibited slaughter of the Agricultural Cattle
Section 5 of the Act prohibited keeping the beef of the Agricultural Cattle.

Section 6 of the Act prohibited transportation of cow generation for slaughter
and also provide for seizer of vehicle used for cattle transportation for six
months and seizer of cattle transported.

Violation of any of the provisions of Section 4, 5 and 6 of the Act is
punishable with seven year imprisonment or with fine of Rs 50,000 /- or
with both.

Under Section 11 of the Act, burden of proof is on the accused in case of
violation of any provisions of the Act.

Under Section 12 of the Act, offence has been made cognizable and non-
bailable.

THE PREVENTION OF CRUELTY TO ANIMALS ACT, 1960

Chapter 3 of this act prohibits cruelty towards animal. Section 1lof the Act
provides for punishment to those who violates any of the provisions of the Prevention of
Cruelty to Animals Act, 1960 or abate such offence such as,-

slaughter, exhaust due to run, physical harassment of animal
working of the disease animal.
feed hazardous drugs .

relive infectious and disabled animal on road, etc.
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FORM -3
(Part -I)
(See rule 4)

APPLICATION FOR REGISTRATION AS INTER-STATE AGRICULTURAL CATTLE
TRADER :

To,
The Collector
ERSERIOE i oniiiiseiata

Sub:  Application for registration as Inter-State Agricultural Cattle* Trader
Sir,

I want to register as Inter-State Cattle Trader under rule 4 of the Chhattisgarh
Agricultural Cattle Preservation Rules, 2014.
My details are as follows: -

i Name e
Father’s Name
Caste e
Profession
FECRent GOAmeml, === it e

PEranent addisss == = = =000 i bt

o

Telephone No. /Mobile NO.  .iiiiiiiiiimmsinnmenereree e

Above information provided by me are true, therefore your are requested to register
me as Inter-State Agricultural Cattle Trader.

Encl. (1) Two passport size photographs
(2) Bank draft as registration fees
(3) Voter Id /Aadhaar Card/ Job Card of MNREGA photocopy

Place
Date Signature of the applicant

* Agricultural Cattle means cow of all age, calves and infants of buffaloes, bull, bullocks,
buffaloes.
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FORM -3
(Part -II)
(See rule 4)
REGISTRATION CERTIFICATE FOR INTER-STATE AGRICULTURAL CATTLE TRADER
Registration NoO. ...cocovvvviiiiicininnnnn. e T P e

Thigis 1o CErtify thalt BT JOTIY . cmmosmsmonsins siniions e se s b ey e s s s

Bather /Husbhbantl .. s o rersersanssmmmesrsssss Resident of Village/Town/......ccccoveveiiiniieciianns
Tahsil/ Block R A B 5751 i (o) JHERERNRESEER R e Chhattisgarh, Caste
................................ Profession: .o, 18 Tegisteved as Inter-State

Agricultural Cattle* Trader for Inter-State sales /purchase of Agricultural Cattle, Which
shall be valid till .....ccccovesevosnes

The Collector
District

* Agricultural Cattle means cow of all age, calves and infants of buffaloes, bull, bullocks,
buffaloes..
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138 (32)
FORM -3
(Part -III)
(See rule 4)
Identity card of Inter-State Agricultural Cattle* Trader
Photo
Signature of the Trader
BhPL/ St coinsessnemnnniris mavsssminis fatherfHUshband...cacmnnnpaavammaiomes Resident of
Village/Town .....ccocovvvnvnnnn.. Tahsil /Block:......commmens INSEAEE. e nrser s is registered as
Inter-State Agricultural Cattle Trader under Rules 4 of the Chhattisgarh Agricultural Cattle
Preservation Rules, 2014 vide Registration No..............c....... validity till date ........ccovvvvnrenn.
Collector
District

* Agricultural Cattle means cow of all age, calves and infants of buffaloes, bull, bullocks,
buffaloes.
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FORM -4
(Part -I)
[See Rule 5(1)]

Application for Agricultural Cattle Welfare Officer

To,
The Registrar
Chhattisgarh Go-Seva Ayog
Raipur (C.G.)

Sub:  Application for appointment to the post of Agricultural Cattle* Welfare Officer.
Sir,

I am willing to work as Agricultural Cattle Welfare Officer under the Chhattisgarh
Agricultural Cattle Preservation Rules, 2014 and the Chhattisgarh Go-Seva Ayog
Adhiniyam, 2004 (No. 23 of 2004) and to do work selflessly without any remuneration :-

My details are as follows:-

To NEHEE 000 st i ek s KSR SRR R A
FPAtHEIs NAME = = =000 s s s s garsss s s v s
PateBlhiptl. === 000000 s e e s s e S S
PIDIGEEION.: 0000 e e e e s s e e A RN

Present address Withh Mobile NUmDer. ... .uiiiiiriirionssesssssoisessssnsismaansrassssebsnassismives

AR - -

Permanerit Address with Mobile NUImDBer:;cue s siaiiiasiviisr g ik o
Above information given my me are true and as proof copies of my Voter ID/

Aadhaar card/ Job Card of MNREGA are enclosed. If | am appointed as Agricultural Cattle

Welfare Officer and Identity card is issued to me then I will not misuse Identity Card.

Signature

IDENTITY CERTIFICATE BY LOCAL INSTITUTION

Certified that SHI oo T s B0 R e I CABtB s i
ABC i i resident-of (Millage: fward).civisasamanaiim Tehsil/Block: ccxseissaaiames
IDIBITIEY aviainascrs dras has interest in protection and conservation of the Agricultural
cattle.
Signature with seal Signature with seal
President /Secretary Parshad/Sarpanch
Local Goushala .................. AdUTEES e et
Address., om0 e e S R A

* Agricultural Cattle means cow of all age, calves and infants of buffaloes, bull, bullocks,
buffaloes.
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FORM - 4
(Part-II)
[See rule 5(1)]
Affidavit of Agricultural Cattle Welfare Officer
( on 50/- Non judicial stamp paper)

AFFIDAVIT
T“SHEE [t woemassmimmiaan Pathier fHUSband. ..uuasunsniuemmii Castl e
AEE: cassivanian resident of Village/Town.........ccoocvvvrniiininnns Tehsil/Block. aus: wicaseavammsanis
PIBIOIC L ssmmnnsns iy Chhattisgarh solemnly affirm and state on oath that, if [ am

appointed as Agricultural Cattle Welfare Officer under Rule 5 of the Chhattisgarh
Agricultural Cattle Preservation Rules, 2014 and for the purpose of clause (n) of Section 12
of the Chhattisgarh Go-Seva Ayog Adhiniyam, 2004 (No. 23 of 2004) then I shall abide by
the provisions of Section 6, 7, 13,16 and 17 of the Chhattisgarh Agricultural Preservation
Act, 2004 and will perform duties with best of efforts and honesty and will not misuse my
post.

Date

Place Signature
NEME cuaucussmmmarsismamssemss
Father’s MEE wvessosmsmw:
BIoGK wivsmmvamimivansa s
511151 1 g (o] R S

Signature and address of two witness

Name of witness Address Signature
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FORM-5
(See rule 5(2) )

Identity Card of Agricultural Cattle Welfare Officer

Photo
Issiuie Date i uesmiiiivie
Signature of
Agricultural Cattle Welfare Officer
ST L om wam T T S R R A FEEhEr s nssesisnssaimmices Resident of village
JEOW Y s s v covnsioivivansisins TERRDIOTI s ovassssomessmsvissenmmrsressraorss IHSETIGE. « csavmissimsiinss
Chhattisgarh is appointed as Agricultural Cattle Welfare Officer Number................... under

Rule 5 of the Chhattisgarh Agricultural Cattle Preservation Rules, 2014 and for the purpose
of clause (n) of Section 12 of the Chhattisgarh Go-Seva Ayog Adhiniyam, 2004 (No. 23 of
2004). This identity card is valid Up to .......ccooevverrvvnnn..

Registrar
Chhattisgarh Go-Seva Ayog Raipur
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138 (36)
FORM -6
[See rule 5(3) and (4)]
REPORT SUBMITTTION BY AGRICULTURAL CATTLE WELFARE OFFICER
No | Date | FIR date | Name of | Number Name of the Date of Status Meeting
in police police | and kind Goshala Challan of case with the
station station | of seized receiving/ submitted in the Farmers
Block Cattle taking custody | in the court court for
District of seized Awareness
Cattles/Name
of the assignee
(1)) (2) 3) (4) (5) (6) (7) (&) 9)
Signature
Agricultural Cattle Welfare Officer
Address
VAMBIEEL ol nosanisambs s A A G S
BIOBK. ccoismminiisonsin sunssimmsmsssismeparisssse
TRBBIL cosmisiss s sessmmsorsmiaom s
DISHCE o asasas e s
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FORM -7
[See rule 9(1)]

Report to be Submitted by the Institution in Court

S.No Date of FIR date in Name of Date of Number | Number of
receiving of | police station police Challan and kind seized
the seized station submission of the deceased
Cattle in the block/ in the court seized Cattle
custody of district Cattle
Goushala
(1) (2) 3) (4) (5) (6) (7)
Signature
President

Goushala /Gou-sadan
AABTEEE ronmiseseimam s e T
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FORM -9

[Rule 13(3)]

OFFICE OF THE COLLECTOR, DISTRICT .....ccccocctmceennnnennns CHHATTISGARH
RO sisnissvsns e e DPate iucanvicmins
To,
The Director,
Veterinary Services,
Indrawati Bhawan,
Naya Raipur (C.G.)
Sub: List of affected person under sub-rule (3) of rule 13 of the Chhattisgarh
AgriculturalCattle Preservation Rules, 2014,
S.No Name of Father’s Caste Address Recommendation of Remarks
affected name Self-employment
person Scheme of Corporation/
Board/ State
Government
(1) (2) (3) (4) (5) (6) (7)
It is certified that as per records above information is correct.
(Signature)
The Collector
District ... (Chhattisgarh)
Endt.
Copy to,-
Joint director / Deputy Director Veterinary, District......... (Chhattisgarh)
(Signature)
The Collector
District ... (Chhattisgarh)
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